IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYBERAB AD !
1 o L T Behe NBL1422/97

Betwean: Dt., of Order: 284i104974 |
DeSan jesva ' -

: seeApplicant,
And

1, Director General, Dapt. of Posts, New Belhi, ’
24 Chief Postmaster General, A.P,, Postal.Circls, Hyderabad.

- .0 .RB spon:i ant Se
4]
Counsel for the Applicant § MreKeS.R.%Anjansyulu ) .
Counsel for the Respondsnts : Mr.ﬂ.ﬁ.ﬁepgl Rgo.Addl.CGsc,gﬂix ’

EORAN:
THE HEN'BLE SHRI R.RANGARAJAN k MEMBER (R) . | i

THE HON'BLE SHRI B,S,JAI PARAMESHWAR 3 MEMBER (2)
THE TRIBUNAL MADE THE FOLLOWING ORDER: '

firs DeSubrahmanyam €or kkeMroK.S.R¥Anjanseyulu, for the applif
cant and MrePhalguna Rao for Mr.J.R.Gopal Rao for the respondants,
| ADMiT, The recovery if any to ba made due to the refixation
-of tha pay is suspended until further ordsrs,

| e |
DEPUTY Z?W1 T e

ISTRAR(J) ‘




OA.

Cépy to:;

1. The DireétOr'Geﬁeral, Departnpnt'of_POSts.'Newfbglhi.

2. The Chief
-Hyderabad

3. One capy

4, ‘One copy

Post Master General, Aﬁdﬁré Pfadesh Péstal Circle,

to Mr. K.S R.Anjaneyulu. Advacate, CAT.. Ryd,

to Mr. K. Bhaskarafnaq;'Addl.»CG5C..‘CAT.,_Hyd.

5. One duplicate COpY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH:HYDERABAD

MA.NO, 473/1999

IN
04 ,NO. 1422/1997

Betuaan Date. 1=7=1999
1. The Directer General
. Dept of posts,New Delhi.
2,The Chief Postmaster General «

AP.Circle,Hyderabad, Appiicants

And

1.D.5@njeava ‘Raspondant

..BN.Sharma,S5r.CGSC

Counsel fer the Applicatsts
.. KSR.Anjaneyulu

Counsel for the Respendents

CORAM, < )
THE HON'BLE MR.R. RANGARAJAN . MEMBER (AOMN )
THE HON'BLE MR.B.S JAT PARAMESHUAR ,MEGBER (JUDL)

H4 % %

THE TRIBUNAL MADE THE FOLLOWING ORDERS,

.BN.sharma feor the applicants end

" Mr.MC.3acab, fer Mr
for the respondent.

) ﬂr.D.SUbrahmanyﬂm far ?r.KSR.Anjanlelug
Time is extended up te 10-9-99,
MA is disposed of. .

'i}“‘4“5”74(

Section Officer.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

97« DATE OF ORDER:10-3-1939,

0.A.No.1422 OF 1997,

BETWEEN:.
D.Senjeevae ++sApplicant

and

‘Union of India, represented by:

1. Dirsctor General, Dapartment of
Posts, New Delhi.

2. Chief Pgst Master General, A.P.

Poatal Circle, Hyderabad.
.+seR@apondants

COUNSEL FOR THE APPLICANT  :: Mr.KSR.Anjaneyulu

COUNSEL FOR THE RESPONDERTS :: fr,J.R.GOPAL RAD

CORARM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND
THE HON'BLE SRI B.S.JAI PARAMESHWAR ,MEMSER(JUDL)

{DROER:
BRAL ORDER{PER HON'SLE SRI R.RANGARAJAN,MEMBER(A) )

Hagard Mr.D.Subrahmanyam for Mr.KSR.Anjaneyulu,

learnad Counsel for the Applicant and Ms.Shakti for

Mr.J:R.Gopal Rao, learnsd Standing Counsel for the

Respondents.

| <3L\«’”’ | Ejﬁ/”/’//” PR



L4

-

| P~
e

a4
' L vvh

-

2, The applicant in this DA was originally sppointed
as Postal Assiastant on 13-5-1977. Subééquently, ha
came to the éirclé Office under raqéest transfer as
Loc.

He has been working as LOC uwnder R-2., His pay

as on 25-6-1993 was b.f,a?S/- in the scale of pay of
R5.950~1500/< . |

3. The applicant hes accepted to come on to the
Schame which has been introducad by Memorandum No.ST/
47-5-/C0/T80P/93, dated:4-8-1393, Hjs requast in
this 0A is that, his.pay Pifat be Pixed as Postal
Assistant in the scale oflpay of #,975-1660/~- and
then his pay should be fixed in the scale of Rs.1400-

2300/~ as LSGyas he had complated 16 years of service
on the crucial date of 26~6-1993,

4. This OA is filed praying for a direction to the
respondents as indicated abovas,

5, The contentions and prayer in this OA is sams as
the contentions and prayer in DA,No.1419 of 1997, which
ﬁaﬂhiapnsad of today:. The applicant is also entitlad
for the same relief as granted to the applicant in OA,
No.1419 of 1997,

6. Tha OA is disposed of. No costs;

,’ﬂﬂﬂggig,gn&~ﬁﬁﬁiﬁ§§;;;;;”-

_ (R.RANGARAJAN)
T | MEMBER (ADMN
msna%géngggg EMBER (ADMN)

DATED:this_the_10th dsy_of March,199

-------- b . - [
Dictated to stenc in the Open Court ]
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Form No.9. BY.R.P.A.D.
(See Rule 29)

CEgNTRAL HDMINISTRATIUE TRIBUNAL HYDERABAD BENCH AT HYDERASAD.
st Floor,HAC~ Bhavan, Opp:Public Garden, Hyderabad,S500004.A.PF.

N ORIGINAL APPLICATION N2. 5, OF 199 4
Applicant(s) . | v/s Respondent(s)
D.3anjeeva, . :

By Advocate Shris New-Delhi.s another,
K.S.R.Anjaneyulu, (By/Central Govt.Standing Counsel)
Te. | Mr.J.R.Gopala Rao. Agqd1.ceSC,

\)4/ The Director General Department of Pests, New-Delhi.

ﬁf://;hﬂ The Chief Post Master General, A.P., Postal Circle, Hyderabad.

. Whereas an application filed by the abtove named applicant
under Section 19 of the Administrative Tribunal Act, 1985 as

in the copy a:nexed hereunto has : zen registered 2nd upon
preliminary heafing the Tfibunal has admitted the application,
Notice 1s hereby given to you that if you wish to contest

the application, you may file your reply along with the dacument
'in supporﬁ thereof and after serving copy of the same on the
applicant or his Legal practitioner within 30 days of receipt of
the -notice before this Tribunal, either in person or Ehrough a
Legal prectitioner/ Presenting Officer appointed by you in

this behalf, -In default; the &3id application may be heard and
decideq in your absence on or after that date without any

furthar Notice, ‘
Issued under my hand and the seal of the Tribunal

This the . .rwenty Bighth, - - -. . day of . Gctober,. . . . .199 7.

| //BY ORDER OF THE TRIBUNAL//

Date: 13.11-97. - o FOR REGISTRAR.
T
s T e ]
.r.;.g?‘ < \,a_}: Nl i
Wl Erte i qursiia afuwrg
O ey | 5z Ceatnl AdminicF5¥ve Tribunat
O Berer DLSPATCH
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N :

Ragee® v /) ANV 997 )
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BYDHBRABAD BENCH - g

The Director Gensral, Dept.of Fosts,
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'+ “Central Administrative Tribunal -
' Hyderabad Bench at Hyderahad

OANo. - of 1999—
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AACCEPTED
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S ,

ADVOCATES FOR APPLICANT / RESPONDENT

Address of Service : Phones : 7617006
7601284

K. S. R. ANJANEYULU
D. SUBRAHMANYAM

ADVOCATES

1-1-365/A, Jawaharnagar, (5th Street)
Bakaram, Hyderabad - 500 020.



~in the Central Administrative Tribunal: Hyderabad Bench

> o at Hyderabad
- - : o A No. MPQ—’)'/ngg?

e D A .
D ' SO ﬂ > Applicant
VERSUS _
vV Tt ~neyed, -
uo )_LL’PU 7, D(«U—QU{"’ Respondent
, p efit
_ oiken TN e D
ek p,oW*”J
l .
We Applicant
in the above Application do heareby appoint and retain

K.S.R. ANJANEYULU
ADVOCATE
and

D SUBRAHMANYAM
ADVOCATE

s of the High Court to appear for Me/Us in the above Apphcauon

and to conduct and prosecute (or defend) the same and all proceedings that may be taken in
respect of any application connected with the same or any decree or order passed therein, .

including applications for return of documents or the receipt of any money that may be payabie
and also to appear in all appeals, and applications under

to Me/Us in the said Application
clause XV of the Letters Patent and in applications for review and for leave to appeal to the

Supreme Court. ' ‘

Advocate/

- in.'..';.'.....'....... reriaes

marks in my preserca.

Executed before me this S A~ day of ock™
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD,

- o.A.-No.anciél OF 19§ 
- 7

~E>:5Qm7fmani_ | .....Appligant
Vs.

tuuphﬁijwduhiip ~DUQL€§Quf"
'%eﬂbﬁﬁl Depl- a Dellv, .. JRespondent 4
ﬁéx GE P.H N [ P’ ar ™,

i b e
To, ‘ .

T

S el % \
FEGEVED \

The Registrar |
Ceritral Administrative Tribunal

Hyderabad. ' & \\J\\‘ 3
' . ,&;} = e PR
Sir, T t B,

Please enter my appeahanceAiniﬁﬁe%above matter on
behalf of the Respondenty

'deerabad‘ : S Counsel for Respondenty

Dated 3"7"6'@



lons8 bon Lol CoowdbiT CentralAdministrative Tiibunal
OASASYg Y HHyderabad Bench,
Hyderabad. ©s
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0.A. No. [4‘_&& of1997
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MEMO OF APPEARANCE

Filed : ()25- é?ﬁ’

S - B. NARASIMHA SHARMA
b | ADVOCATE . |

Senior Standing Counsel for:
Central Government

AGHARE AT TIZARAYL U

' d v Counsel! for ﬂmlp’mg\ ’ %L

Address for Service : Phone: 3744965_
PEEER N

512, Nilgiri, Aditya EnQIave, Ameerpet,
Hyderabad-500 038. . . ,



uamﬁenisralv,;fAdn’mrustn'altlwi'i Tribunal, Hyderabad Bench

o fanad bedsiahyi iH YDERABA D |
¥ hedsiebvl

6. A No. LG 3R

BT 1o art A

- BETWEEN

D. 5@0@% :

Applicant(s)

Vs, 7
AOAARATANA 40 OMIM |

W@m_

MEMO OF APPEARANCE

Respondent(s)

Narasmha Shar{?a Advocate havg:g been authorrsed by proceedings of Government of
nrkha in: lFLSNO "58‘( 55/@8 Judi‘ D‘t 11-12-1988 notified under Sec: 14 of the Administrative
Tribunals Act, ‘I9851 ’Cijlereby appear for Applicant/Respondent No. \ e? 21— and

undeftdklé touptéad and 281 foPthem in all matters in the aforesald case.
thammsv oD Initnaed ‘

1

Pl-ace : Hyderabad Signature & Designation of the Counsel

Date : fo\?(
o - B. NARASIMHA SHARMA

Senior Standing Counsel for

Ot londng
- Central Government
}ébm;m' e aotvins ot .orobbe
Address of the Counsel for Servuce -
Ay o syites Nieind s

51 QPNNI[QH’I Adqtya Enciave Ameerpet
Hyderabad®580°03g /551"
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HYDERABAD BENCH

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

M.A. No. kN2  of 1999

—

In |
\ !

1422 of 1997 (P

|

Between 3 o
' |

QO.As NO.

1. Union of India,
Repo by : e
Director-General. o
Department of Posts, | |

’ i |

. New Delhi

2. The- Chief Postmaster-General,,
A.P. Circle, .
Hyder abad , .+« Applicants/Respondents |
and o , f
D. Sanjeeva ... Respondent/Applicant f
' J F

APPLICATION FOR EXTENSION OF TIME UNDER RULE 8 OF C.A.T.
PROCEDURAL RULES f
! r

For the reasons stated in the accompanying Affldavi#

it is prayed that this Hon'ble Tribunal may be pleased to

|
grant extension of time for 3 months upto 30.9.99 in the
interest of justice and pass such other orders as deemed |

necessary in the circumstances of the case.
I

Hyderabad,
COUNSEL FOR THE LICANTS/RESPONDENTS r'

[(.6.1999
.' |

Yt Nt Vet

BRM* :
- |




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
AT HYDERABAD

MeA. NOw _ of 1999

Qeds NOo 1422 of 1997

Between 3

Union of *ndia
Represented by
The Director-General,
Department of Posts,

New Delhi & another .+« Applicants/Respondents
And
D. Sanjeeva | ««+ Respondent/Applicant

AFPFIDAVIT

I, H. Seshagiri Rao, s/o Narasimhé Murthy, aged
about 58 years, occupation : Government service, resident
of‘Hyderabad: do hereby sglémnly affirm and sincerely

state as follows 3

le I am working as Assistant Postmaster-General
(Staff & Vigillance) in the office of the Chiéf Postmaster-
General, A.P. Circle, Fyderabad. As such I amn well
acquainted with the facts and circumstances of the case.

I am filing this Affidavit on behalf of the Applicants /

ReSpondenté herein and I am duly authorised to do so.

2. In the above 0.A., the Honourable Tribunal vide
order dated 10.3.1999 directed the authorities to f£ix the

pay of the applicant by fixing first his pay in the

ATTESTORq (wwt) DEP
5 out 3?“ ( (.ulzf_ﬁ Asst. ResTmaster General Sgv)

"Tﬂ ounls ofﬂeﬂ b1 .
Assisten! A::r-n gt *F “(::mﬂ\ 0,0' ChEEf POStmaSter General
e d’tsam-'«rm ot ‘m N\\ AP. Circle, Hyderabad-500 001,
Q‘HCQDt‘f-i 3,18 ;2.500001
ait ¥ peas8
E
a.P. civct .




scale of pay of Bs. 1400 - 2300 and then in the next
scale of 1600 - 2660. Time for compliance of the said
order was given as 3 months from the date of receipt of
the order. The above order was received on 31.3.99 in
our office and as such the perioé for compliance will be
over by 30.6.99., O©On verification of the above case, it
is found that the above exercise will take some more time
to finalise and as such the Respondent authorities has to

seek a further time of 3 months from this Hon'ble Tribunal

for implementing the above order.

It is, therefore, prayed that this Honourable
Tribunal may be pleased to extend the time for further
' 3 months, i.e. upto 30.9.1999, in the interest of justice
and pass such other orders as deemed necessary in the
circumstances of the case. |
( po
i

Asst. Postmastef General (S & W)

0/0. Chief Postmaster General

A.P. Circle, Hyderabad-500 001.
Solemnly affirmed and signed '

on this the 11ith day of June

1999 at Hyderabad before me.

%—%}F}@R Officrr.( Budget)
Assisiant o 2t

gata wf ¥ &1
g M Ganat el

Qe vt N PRE A e
Bis SN i 540500001
a.P Ci4CLE, HyLE -8

BRM*
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2. Tha applicant in this 0A vas originalﬁy appointed

as Postal Assistant on 13-5-1977, Subsequaptly, ha ‘
came to the Circle GPPica under raquest transfar as
LOC. He has baen working as LDC under F,i--z_.'| His pay
a8 on 25-6-1993 vas 851,375/~ in ths scals of pay of
fs.950-1500/=, '
|
3. The applicant has accapted to coms on|to the
Scheme which has been introduced by Memorandum Ne.ST/
P 47-5-/C0/TBOP/93, dated 4-8-1393. His raquaLt in
this 0A is that, his Fay first ba Pixed as Pnatal
Assistant in tha scalu of pay of Rs,975-1660/« and
then his pay should ?a fixed in the scale ofih 1400-

2300/~ as LSGyae he hdd completad 16 yoars of sarvica

nn the crucial date 0? 26-6-1993,
+ : o ‘ '

i

4. Thigs OA ia filed pPraying Pur a diract;op to the

S, The c0ntentinn§ end prayer in this OA {8 same asa

regspondente as 1ndicatnd abovyae, . '
5 L o T v

| y
the contentions and prayer in OA,No,1419 of 1997, which {

b

Uﬂﬁhiapused of tbday§ Tha applicant is also entitled

for the sams relief és granted to the applicant in OA.
% P

[
o
i

N00141g of 19971

6. The OA is disposed of. No castas,
\ . }
. ‘ S
CERT: IR BT
B by - 'DY |
LAy -

Con T

S :.i.gme Trlb .
6\1 SRR “o ] Ui

HYOERAL 4 BENCH |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:‘HYUERABRD,BENCH:
AT HYDERABAD

D.A.No.1422 OF 1997.

DATE OF ORDER:10-3-1999.

BETWEEN:

D.5anjeeva.
and

Union of India, representad by:

1. Dirsctor General, Ospartment of
Posts, New Delhi.

2. Chief Post Master General, A.P,
Postal Circle, Hyderabad.

. s Raspondants

COUNSEL FOR THE APPLICANT :: Mr.KSR.Anjanayulu
COUNSEL FOR THE RESPONDENTS :: Nr.J.h.GGPAL RAD
coRAn: o
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

| AND
THE HON'BLE SRI B.49.JAI PARANESHUAR,MENB&R(JUDL)

|
: URDER:
ORAL DROER(PER HON’BLE SRI R.RANGARAJAN,NENBER(A) )

|
Haard Mr,D.3ubrahmanyam Por Mr.KSR.Anjaneyulu,
lesarnad Counsel Por the Applicant and Ms,Shakti for
Mr.J.R.Gopal Rao, learnad Standing Counsal for the

Raspohdants.

)

i)“\,/' | gjl/////,. R
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IN THE CENTRAL mmxsmmﬁﬁ"mmum% |
AT HYDERABAD

HYDERABAD BENCH 3

MsAe NO. of 1999
In

of 1997

{

Oehe NOo 1422

Between 2 :

Union of India

Rep. by :

The Director-General,
Department of Posts,

New- Delhi & another
And

. Sanjeeva .

Filed by : B. Narasimha :Sharma,
Sro.CoGoSoCo

Applicants/Respondents

Respondent/Applicant
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COUNSEL FOR THE APPLICANTS
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AND

Mr._ \KSJL \ R"«_« |

Sr. Addl. Standing"couns 1 for
C.G. Rlys.





